
FIR No. 328/15 
PS Nand Nagari 
U/s 302/307 IPC 
State Vs. Sanjay@Sanju 
 
18.05.2020 

Order on Bail Application. 
 
 

Present: Sh. Vikas Kumar, Ld. Additional PP for the State (through 

video conferencing). 

 Sh. Lalit Kumar, Ld. Counsel for applicant / accused 

(through video conferencing). 

  
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of Ld. District & Sessions Judge, Shahdara District, 

Karkardooma Courts, Delhi issued in wake of corona virus pandemic 

(covid – 19), the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex Application. 

2. This is an application seeking permission of the court for surrender 

as well as for extension of the interim bail which was granted to the 

accused / applicant vide order dated 28.04.2020. 

3. In the application, it is submitted that the accused was granted 

interim bail by Ld. Sessions Court for a period of 2 weeks which 

expired on 12.04.2020 for performing the last rites / rituals with 

respect to the death of the mother of the accused / applicant. It is 

stated in para no. 2 of the application that the said interim bail was 

further extended for 21 days by Ld. Sessions Court on 12.05.2020, 

whereas, in para no. 4 and 5 it is stated that the accused went to 

surrender at Mandoli Jail on 12th and 13th May, 2020 but the officials 

present there refused to take him to custody. 



4. The contents of para no. 2 of the application are contradictory to the 

contents of para no. 3, 4 and 5 of the application and there seems to 

be some confusion in drafting the present application.  

5. At this stage, ld. Counsel for accused request that report regarding 

surrender may be called from Jail Superintendent and in the 

meanwhile he will thoroughly go through the application. 

6. Let report be called from Jail Superintendent, Mandoli Jail regarding 

surrender of the present accused and the accused is also directed to 

surrender before the Jail Superintendent, Mandoli Jail on 19.05.2020 

before 2 pm.  

7. Put up for consideration of the report and for decision of the present 

application on 21.05.2020. 

8. Copy of the order be sent to Jail Superintendent, Mandoli Jail. 

9. Copy of the order be sent to the Computer Branch for uploading the 

same on the website. Copy of the order be also sent to the A.O. 

(Judicial), who shall supply the same to the parties in terms of office 

order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 

Ld. District & Sessions Judge, Shahdara District, Karkardooma 

Courts, Delhi. 

 
 (SHUCHI LALER) 

       Judge on Duty 
             PO-MACT/SHD/KKD 
        18.05.2020 
 

SHUCHI LALER



FIR No. 08/20 
PS Crime Branch 
U/s 21/25 NDPS Act 
State Vs. Rocky 

 
Order on Bail Application  

18.05.2020 
 
Present:  Sh. Vikas Kumar, Ld. APP for State (through video conferencing) 

Sh. Deepak Ghai, Ld. Counsel for applicant/accused (through 

video conferencing). 

 

1.  In view of the office order no. 2155-2175/Judl./SHD/2020 dated 

15.04.2020 of Ld. District and Sessions Judge(Shahdara), 

Karkardooma Courts, Delhi issued in the wake of Corona virus (Covid-

19) Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco Webex 

App. 

2. This is a bail application under Section 439 Cr.PC for grant of interim 

bail for a period of 2 months to accused / applicant who was arrested on 

14.01.2020 in the aforesaid FIR. 

3. In the application it is submitted that the application is filed in view of 

illness of wife of accused as his wife has to undergo Covid 19 test. It is 

stated in the application that wife of the accused is suffering from 

hypothyroidism and bronchitis and unfortunately for the last some days 

she is also suffering from high-grade fever with cough and respiratory 

distress. That despite getting treatment and home isolation, the 

condition of wife of the accused has not improved and the doctor has 

advised her for COVID 19 test. It is also stated that she remained 

admitted in the hospital from 10th May, 2020 to 11th May, 2020 and is 

presently under home isolation.  



4. Interim bail of the accused is sought primarily on the ground that he 

being the husband of patient is required to take care of the patient and 

take her for Covid 19 test. 

5. In reply to the bail application, it is submitted that the accused was 

found in possession of 375 gms. of heroine hidden in the handle of his 

motorcycle on 13.01.2020 and his motorcycle was also seized.  

6. The bail application of the present accused for interim bail was recently 

dismissed by Ld. Sessions Court on 29th April, 2020 wherein interim bail 

was sought on the ground of death of aunt of the accused. This time the 

interim bail is sought by the accused on the ground that his wife has to 

undergo Covid 19 test. If wife of the accused is actually suffering from 

symptoms of Covid 19 then it would not be advisable to grant interim 

bail to the accused as that would amount to putting the life of accused / 

applicant to risk. 

7. Moreover, considering the past involvement of accused and in view of 

the fact that presently there is no urgency for grant of interim bail and 

that the case of the accused does not fall within the directions issued by 

Hon’ble High Powered Committee rather the case is under NDPS Act 

which has been specifically excluded in the directions issued by Hon’ble 

High Powered Committee, in the opinion of the court, no ground for 

interim bail is made out and the bail application is accordingly, 

dismissed.  

8. Copy of this order be sent to the computer branch for uploading the 

same on the website. Copy of this order be also sent to A.O. (Judl.) who 

shall supply the same to the parties in terms of office order no. 2204-

2221/D&SJ. SHD./KKD/Delhi dated 20.04.2020 of Ld. District and 

Sessions Judge, Shahdara, Karkardooma Courts, Delhi. 

 
 (SHUCHI LALER) 

       Judge on Duty 
             PO-MACT/SHD/KKD 
        18.05.2020 

SHUCHI LALER



FIR No. 88/18 
PS Seemapuri 
U/s 21/61/85 NDPS Act 
State Vs. Zameel 
18.05.2020 

Order on Bail Application. 
 

Present: Sh. Vikas Kumar, Ld. Additional PP for the State (through 

video conferencing). 

 Sh. Prakash Pandey, Ld. Counsel for applicant / accused 

(through video conferencing).   
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of Ld. District & Sessions Judge, Shahdara District, 

Karkardooma Courts, Delhi issued in wake of corona virus pandemic 

(covid – 19), the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex Application. 

2. This is an application for grant of interim bail under Section 439 

Cr.PC on ground that the father of the accused is missing and the 

accused / applicant wants to make efforts to trace his father. 

3. IO has not verified the factum of missing of father of accused. Report 

in this regard be called for 22.05.2020.  

4. Copy of the order be sent to the Computer Branch for uploading the 

same on the website. Copy of the order be also sent to the A.O. 

(Judicial), who shall supply the same to the parties in terms of office 

order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 

Ld. District & Sessions Judge, Shahdara District, Karkardooma 

Courts, Delhi. 

 

 (SHUCHI LALER) 
       Judge on Duty 

             PO-MACT/SHD/KKD 
        18.05.2020 

SHUCHI LALER



FIR No.7/2020 
P.S. Jyoti Nagar 
U/s  307 IPC and 25/27 Arms Act 
State Vs.   Waseem S/o Sh Najbul Hasan 
 

Order on Bail Application  
 

18.05.2020 
 
Present:  Sh. Vikas Kumar, Ld. Additional PP for the State (through video 

conferencing). 

Sh. Abbas Khan, Ld. Counsel for applicant/accused (through 

video  conferencing). 

Sh. Irfan Khan, Ld. Counsel for complainant along with 

complainant (through video conferencing). 

  IO ASI Mahesh Kumar (through video conferencing). 

 

1. In view of office order no. 2155-2175/Judl./SHD/2020 dated 15.04.2020 

of Ld. District and Sessions Judge(Shahdara), Karkardooma Courts, 

Delhi issued in the wake of Corona virus (Covid-19) Pandemic, the 

present application has been put before the undersigned and heard 

through video conferencing using Cisco Webex App. 

2. This is an application seeking interim bail for 60 days of the accused 

under section 439 of Code of Criminal Procedure on the ground that 

mother of the accused is suffering from various ailments and is 

undergoing treatment at GTB hospital. That due to Corona virus 

pandemic, mother of the accused / applicant has no money to purchase 

costly medicines and there is no one to take care of her. 

3. Perusal of the FIR reveals that the name of accused / applicant has 

been specifically mentioned therein and it is categorically stated that the 

incident of firing took place as the accused was not happy with the fact 

that the complainant was in love with sister-in-law of the accused as 

reading the aforesaid FIR, it is apparent that the accused has a brother 



namely Naeem, however, in the application, there is no mention of the 

said brother of accused. 

4. In the opinion of the court, there are other members in the family of the 

accused who can take care of the mother of the accused / applicant. 

Moreover, in the bail application there is no disclosure of any serious 

ailment being suffered by mother of the accused which require 

immediate operation or intensive care. 

5. Accordingly, in the opinion of the court no ground for grant of interim bail 

is made out to the accused at this stage and the bail application is 

therefore dismissed. 

6. Copy of this order be sent to the computer branch for uploading the 

same on the website. Copy of this order be also sent to A.O. (Judl.) who 

shall supply the same to the parties in terms of office order no. 2204-

2221/D&SJ. SHD./KKD/Delhi dated 20.04.2020 of Ld. District and 

Sessions Judge, Shahdara, Karkardooma Courts, Delhi. 

 

 (SHUCHI LALER) 
       Judge on Duty 

             PO-MACT/SHD/KKD 
        18.05.2020 

SHUCHI LALER



FIR No. 93/2020 
PS Welcome 
U/s 143/144/147/148/149/323/307/186/332/353 IPC and 27 Arms Act. 
State Vs. Samim s/o Rahisudin 

 
Order on Bail Application  

 
18.05.2020 
Present:  Sh. Vikas Kumar, Ld. APP for State (through video conferencing) 

  Sh. A.A. Khan, Ld. Counsel for applicant/accused (through video 

  conferencing). 

  IO SI Himanshu (through video conferencing). 
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020 dated 

15.04.2020 of Ld. District and Sessions Judge(Shahdara), 

Karkardooma Courts, Delhi issued in the wake of Corona virus (Covid-

19) Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco Webex 

App. 

2. This is first bail application under Section 439 Cr.PC for grant of regular 

bail to accused / applicant who was arrested on 08.03.2020 in the 

aforesaid FIR and sent to JC on 09.03.2020. 

3. It is submitted by Ld Counsel for the accused that the accused is not 

named in the FIR. It is also submitted that the accused is innocent and 

has been falsely implicated in the present case.  

4. In the reply to the bail application, it is submitted that the accused / 

applicant is a close associate of other accused persons and the role of 

the accused is also being investigated in the other cases of rioting in the 

area as about 700 cases were registered with respect to various rioting 

incidents that took place around the area. It is also submitted in the 

reply that the accused, if released on bail, may threaten the witnesses 

and may disturb peace and harmony and the accused is involved in anti 

national activities. As regards identification it is stated that the accused 



was duly identified in the CCTV footage available with the IO and he 

was also identified by eye witness namely, HC Mahipal.  

5. Ld. APP for the State has opposed the bail application on the ground 

that the accused is involved in heinous offence and was part of the 

unlawful assembly, the members of which committed offence under 

Section 307 IPC as well. He submitted that the common object of the 

unlawful assembly makes the present accused liable for offence under 

Section 307 IPC besides other offences.   

6. In view of the fact that the accused is in custody for more than two 

months, no previous involvement of the accused is reported, the 

accused belongs to poor family and the only role attributed to him is that 

he was seen with a danada rushing towards people of other community 

and pelting stones and also in view of the fact that the jails need to be 

decongested because of COVID 19 pandemic, the accused is entitled to 

bail.  

7. In light of the aforesaid discussion, accused Samim is admitted to bail 

upon furnishing personal bond in the sum of Rs. 15,000/- and a surety 

in like amount subject to the condition that he shall not leave the country 

without permission of the court, he shall not change his address without 

intimating the court, he shall join investigation as and when called upon 

and he shall attend the court on each and every date of hearing. 

8. Copy of this order be sent to the computer branch for uploading the 

same on the website. Copy of this order be also sent to A.O. (Judl.) who 

shall supply the same to the parties in terms of office order no. 2204-

2221/D&SJ. SHD./KKD/Delhi dated 20.04.2020 of Ld. District and 

Sessions Judge, Shahdara, Karkardooma Courts, Delhi. 

 

 (SHUCHI LALER) 
       Judge on Duty 

             PO-MACT/SHD/KKD 
        18.05.2020 

SHUCHI LALER



FIR No.285/2019 
P.S.  G T B Enclave 
u/s  376/506 IPC 
State Vs. Pawan S/o Sh Fakira 
 

Order on Bail Application  
 

18.05.2020 
 
Present:  Sh. Vikas Kumar, Ld. APP for State (through video conferencing) 

Sh. Gaurav Khochar, Ld. Counsel for applicant/accused (through 

video  conferencing). 

 

1. In view of the office order no. 2155-2175/Judl./SHD/2020 dated 

15.04.2020 of Ld. District and Sessions Judge(Shahdara), 

Karkardooma Courts, Delhi issued in the wake of Corona virus (Covid-

19) Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco Webex 

App. 

2. By way of the present application the accused seeks interim bail for a 

period of two months on the ground that father of the accused applicant 

is a senior citizen of 63 years of age suffering from coronary artery 

disease, single vessel disease, chest pain and hypertension. It is stated 

in the application that father of the accused underwent angiography in 

2015 and since then he is suffering from severe pain in the heart and 

his condition is deteriorating day by day. The accused is in custody 

since 5 July 2019 and is alleged to have committed an offence under 

section 376/506 of IPC.  

3. This is an application for grant of interim bail to the accused applicant. 

The court has gone through the medical documents filed on record 

along with the application, however, on the basis of said documents, it 

cannot be said that father of the accused has to undergo a surgery or 

that he requires intensive care for his ailments. In the opinion of the 



court the condition of the father of the accused is not that serious which 

requires immediate surgery or intensive care.  

4. However, at the request of ld. Counsel for the accused, let the medical 

documents be verified through IO and notice be also issued to the 

complainant for 20.05.2020. 

5. Matter be re-listed on 20.05.2020. 

6. Copy of this order be sent to the computer branch for uploading the 

same on the website. Copy of this order be also sent to A.O. (Judl.) who 

shall supply the same to the parties in terms of office order no. 2204-

2221/D&SJ. SHD./KKD/Delhi dated 20.04.2020 of Ld. District and 

Sessions Judge, Shahdara, Karkardooma Courts, Delhi. 

 

 (SHUCHI LALER) 
       Judge on Duty 

             PO-MACT/SHD/KKD 
        18.05.2020 

 

SHUCHI LALER



FIR No. 212/15 
PS Anand Vihar Railway Station 
U/s 363/366/376 IPC 
and Section 6 POCSO Act 
State Vs. Mohd. Niyaz Alam 
 
18.05.2020 

Order on Bail Application. 
 
 

Present: Sh. Vikas Kumar, Ld. Additional PP for the State (through 

video conferencing). 

 Sh. A.K. Suri, Ld. Counsel for applicant / accused (through 

video conferencing). 

 IO SI Vinod Kumar (through video conferencing). 

  
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of Ld. District & Sessions Judge, Shahdara District, 

Karkardooma Courts, Delhi issued in wake of corona virus pandemic 

(covid – 19), the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex Application. 

2. This is an application for grant of regular bail under Section 439 

Cr.PC. 

3. Ld. APP for State has submitted that notice of the application may 

kindly be issued to the complainant. 

4. The offences alleged in the present case includes 376 IPC and 

Section 6 POCSO Act, accordingly, notice of the application be 

issued to complainant through IO for the next date of hearing i.e. 

21.05.2020. 

5. Copy of the order be sent to the Computer Branch for uploading the 

same on the website. Copy of the order be also sent to the A.O. 



(Judicial), who shall supply the same to the parties in terms of office 

order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 

Ld. District & Sessions Judge, Shahdara District, Karkardooma 

Courts, Delhi. 

 
 (SHUCHI LALER) 

       Judge on Duty 
             PO-MACT/SHD/KKD 
        18.05.2020 

SHUCHI LALER



FIR No.50/2020 
P.S.  Jafrabad 
u/s  147/148/149/186/353/283/332/323/307/302/427/120B/34/186 IPC 
25/27 Arms Act and 3/4 PDPP Act 
State Vs. Rifaqat Ali S/o Allah Mehar 
 

Order on Bail Application  
 

18.05.2020 
 

Present:  Sh. Vikas Kumar, Ld. Additional PP for the State (through video 

conferencing). 

Sh. Mahesh  Sharma, Ld. Counsel for applicant/accused (through 

video conferencing). 

  IO Inspector Kuldip Singh (through video conferencing). 

 

1. In view of the office order no. 2155-2175/Judl./SHD/2020 dated 

15.04.2020 of Ld. District and Sessions Judge(Shahdara), 

Karkardooma Courts, Delhi issued in the wake of Corona virus (Covid-

19) Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco Webex 

App. 

2. This is second bail application of the accused / applicant under section 

439 Cr.PC for grant of regular bail. 

3. In the application it is mentioned that the first bail application was 

dismissed by Ld. Sessions Court on 28th April 2020 in limine as the 

submissions / arguments of the counsel of the accused could not be put 

to the court through videoconferencing. 

4. In the application it is also stated that the incident took place at about     

4 pm on 25th February 2020, whereas, the FIR was lodged on 

26.02.2020 at 6:40 pm. That there is an unexplainable delay of 24 hours 

in the registration of the FIR. It is also mentioned the application that the 

accused / applicant is the sole bread earner and eldest male member of 



the family and he has to arrange for the livelihood of the young children 

in the family especially during the present period of lockdown. It is also 

mentioned in the application that the accused / applicant was running 

weekly market (Patri), therefore, he did not have the required bank 

balance to support the family and that he is the only earning member in 

the family who can arrange for the food and medicines for the family 

members and young children in the family. 

5. Ld. Counsel for the accused, during the course of the arguments 

submitted that the application be decided by some other court and he 

also requested that the case dairy be provided to the accused.  

6. Arguments heard. 

7. As per record the first bail application of the accused applicant was filed 

by Advocate Sh. Mohd Danish which was dismissed on 28 April 2020 by 

detailed order which is reproduced as under:- 

“Present: Sh. Rajiv Kishan Sharma, Ld. Special PP for the State  

(through video conferencing). 

Sh. Mohd. Danish, Ld. Counsel for applicant / accused.    
(through video conferencing) 

 
1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 
15.04.2020 of the Ld. District & Sessions Judge, Shahdara District, 
Karkardooma Courts, Delhi issued in wake of corona virus 
pandemic (covid – 19), the present application has been put up 
before the undersigned and heard through video conferencing using 
Cisco Webex Application. 
2. This is the first bail application filed under Section 439 Cr.PC by 
the accused / applicant mentioned above for grant of regular bail in 
the aforesaid FIR. 
3. In the application Section 302 IPC is not mentioned, however, in 
reply to the said application Section 302 IPC is also specifically 
mentioned by the IO. 
4. In the bail application it is submitted that accused is sole bread 
earner of his family and that during the lockdown his presence is 
required to arrange food for his children. That the accused used to 
run a stall weekly market. There is no money with the family of the 



accused either to arrange food or medicines. That the accused was 
not present at the time of incident. In the absence of any evidence 
against him, he be admitted to bail as he is innocent and has no 
previous involvement. 
5. Reply to the bail application was filed by Inspector Kuldeep 
Singh.  
6. In the reply it is mentioned that despite imposition of orders under 
Section 144 Cr.PC, on 25.02.2020, many protestors with their 
common intention caused rioting at different places in the area of 
PS Jafarabad. In the said rioting injured, namely, Aaman died on 
25.02.2020 due to gun shot injury and the present FIR was lodged 
on 26.02.2020. During the course of investigation several video 
clips were analysed and witnesses examined and the identity of 
accused Rifaquat Ali was established through videography.  
7. The bail application of accused Rifaquat Ali is opposed primarily 
on the ground that he was identified in videography, he was named 
by the co accused persons in their disclosure statement, the cap 
worn by him was recovered, the mobile phone used by him at the 
time of incident is also recovered and the analysis of the mobile 
phone shows that hate messages were forwarded to other persons 
through whatsapp and source of the message was deleted. 
8. Accused Rifaquat Ali was arrested in the present case on 
30.03.2020. The offence alleged against the accused is serious in 
nature as it is punishable under section 307/302 IPC. Considering 
the gravity of offence and seriousness of allegations, no ground is 
made out for grant of bail at this stage.  Accordingly, the bail 
application of the accused is hereby dismissed. 
9. Copy of the order be sent to the Computer Branch for uploading 
the same on the website. Copy of the order be also sent to the A.O. 
(Judicial), who shall supply the same to the parties in terms of office 
order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 
Ld. District & Sessions Judge, Shahdara District, Karkardooma 
Courts, Delhi.” 
 

8. Perusal of the aforesaid order passed by learned Sessions Court on 28 

April 2020 shows that the said bail application was decided on merits 

after hearing learned counsel for the accused applicant through 

videoconferencing. 

9. Court finds no reason to change its opinion at this stage as there is 

strong evidence against the accused so far as his involvement in the 



offences alleged is concerned. The accused was identified in 

videography, he was named by the co accused persons in their 

disclosure statement, the cap worn by him is recovered, the mobile 

phone used by him at the time of incident is also recovered and the 

analysis of the mobile phone shows that hate messages were 

forwarded to other persons through whatsapp and source of the 

message was deleted. Further, the offence alleged against the accused 

is serious in nature as it is punishable under section 307/302 IPC.  

10. Considering the gravity of offence and seriousness of allegations, no 

ground is made out for grant of bail at this stage.  Accordingly, the bail 

application of the accused applicant is hereby dismissed. 

11. Copy of this order be sent to the computer branch for uploading the 

same on the website. Copy of this order be also sent to A.O. (Judl.) who 

shall supply the same to the parties in terms of office order no. 2204-

2221/D&SJ. SHD./KKD/Delhi dated 20.04.2020 of Ld. District and 

Sessions Judge, Shahdara, Karkardooma Courts, Delhi. 

 
 (SHUCHI LALER) 

       Judge on Duty 
             PO-MACT/SHD/KKD 
        18.05.2020 

 

SHUCHI LALER



FIR No. Unknown 
P.S.  Shahdara 
U/s  174A IPC 
Applicant / Accused: Neetu Chawla 
In Complaint cases bearing CC Nos. 2037/17, 2038/17, 2039/17, 2041/17 & 
2042/17  
all titled as “Seth Colours Vs M/s Catmoss Retail Pvt Ltd”  
all u/s 138 NI Act.  
    

Order on Anticipatory Bail Applications 
 

18.05.2020 
Present:  Sh. Vikas Kumar, Ld. APP for State (through video conferencing) 

Sh. Chandan Bhatia, Ld. Counsel for applicant/accused (through 

video conferencing). 

   

1. In view of the office order no. 2155-2175/Judl./SHD/2020 dated 

15.04.2020 of Ld. District and Sessions Judge(Shahdara), 

Karkardooma Courts, Delhi issued in the wake of Corona virus (Covid-

19) Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco Webex 

App. 

2. The accused applicant has filed five anticipatory bail applications with 

respect to the aforesaid five criminal complaint cases under section 138 

of the Negotiable Instruments Act, as it is stated that in the aforesaid 

five criminal complaint cases directions were passed by Learned 

Metropolitan Magistrate for registration of  FIRs under Section 174A of 

Indian Penal Code. 

3. On the last date of hearing reply was received from the police station 

concerned as per which no FIR was registered against the accused / 

applicant and during the course of hearing, on 16 May 2020, ASI 

Santosh Kumar stated before the Learned Sessions Court that the order 

for the registration of the FIR was set aside by the Learned Sessions 

Court. On that day detailed reply was not submitted by the concerned 



police officer hence the matter was listed for today with directions to file 

a detailed reply.  

4.  Reply has been filed as per which Sh. R.K. Pandey, Ld. MM, Shahdara 

had ordered to register FIRs against Ms. Neetu Chawla / applicant in 

the aforesaid complaint cases against which revisions were filed 

bearing Criminal Revision No. 38/19, 39/19, 40/19, 41/19 and 42/19 

titled as Neetu Chawla Vs. Seth Color Chemicals in which the order of 

the Ld. MM was stayed by Ld. Sessions Court on 21.08.2019. The 

matter was listed before the Ld. Sessions Court on 02.09.2019, 

18.09.2019, 25.09.2019 and finally the revisions petitions were 

dismissed vide order dated 04.10.2019.  

5. As per the reply received earlier, no FIR has been registered as yet 

against the accused / applicant. 

6. As FIR has not been registered against the accused / applicant in the 

police station, hence, there is no apprehension of arrest of the accused. 

Even otherwise, offence under Section 174A of the Indian Penal Code 

is punishable with imprisonment which may extend to 3 years only, in 

cases where a declaration under sub section 4 of section 82 of the 

Code of Criminal Procedure is not made.  

7. In a criminal complaint case under section 138 of the Negotiable 

Instruments Act the proclamation is issued under section 82(1) and 

thereafter no declaration is made under section 82(4) of the Code of 

Criminal Procedure.  

8. Accordingly, even otherwise the police is bound to give notice to the 

accused applicant before arrest in FIR under the said section in light of 

the judgement titled as Arnesh Kumar v. State of Bihar, (2014) 8 SCC 

273.  

9. The applications are accordingly disposed of with the aforesaid 

directions. 



10. Copy of this order be sent to the computer branch for uploading the 

same on the website. Copy of this order be also sent to A.O. (Judl.) who 

shall supply the same to the parties in terms of office order no. 2204-

2221/D&SJ. SHD./KKD/Delhi dated 20.04.2020 of Ld. District and 

Sessions Judge, Shahdara, Karkardooma Courts, Delhi. 

 
(Shuchi Laler) 
Judge on duty 

PO-MACT (Shahdara) 
Karkardooma Courts, 

Delhi. 

SHUCHI LALER



FIR No. 52/20 
PS Jafrabad 
U/s 302 IPC 
State Vs.  (1) Deepanshu Goel,  
  (2) Naresh Kumar Tyagi 
  (3) Suresh Kumar 
  (4) Uttam Tyagi 
 
18.05.2020 

Order on Bail Applications. 
 
 

Present: Sh. Vikas Kumar, Ld. Additional PP for the State (through 

video conferencing). 

 Sh. Jaideep Singh, Ld. Counsel for applicant / accused 

(through video conferencing). 

 IO Inspector Richpal Singh (through video conferencing). 

  
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of Ld. District & Sessions Judge, Shahdara District, 

Karkardooma Courts, Delhi issued in wake of corona virus pandemic 

(covid – 19), the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex Application.  

2. The aforesaid four accused persons have filed four bail applications 

seeking regular bail under Section 439 Cr.PC, primarily on the 

ground that they have been falsely implicated in the present case. 

3. During the course of arguments, ld. Counsel for the accused persons 

relied upon a video footage which as per ld. Counsel has already 

been submitted to the police and in this regard he relied upon DD 

No. 55B, dated 16.03.2020, PS Bhajanpura. 

4. The IO has submitted that he has not received the said video 

footage. Accordingly, the video footage be supplied to the IO who 



shall file a detailed report after going through the said video footage 

on 22.05.2020. 

5. Matter be re-listed on 22.05.2020.  

6. Copy of the order be sent to the Computer Branch for uploading the 

same on the website. Copy of the order be also sent to the A.O. 

(Judicial), who shall supply the same to the parties in terms of office 

order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 

Ld. District & Sessions Judge, Shahdara District, Karkardooma 

Courts, Delhi. 

 
 (SHUCHI LALER) 

       Judge on Duty 
             PO-MACT/SHD/KKD 
        18.05.2020 

SHUCHI LALER



FIR No. 141/2020 
PS Welcome 
U/s 143/144/147/148/149/307 IPC and 27 Arms Act. 
State Vs. Md Asad S/o Nawab Ali 
 

Order on Bail Application  
 

18.05.2020 
Present: Sh. Vikas Kumar, Ld. Additional PP for the State (through video 

conferencing). 

Sh. U.A. Khan, Ld. Counsel for applicant / accused  

(through video conferencing). 
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020 dated 

15.04.2020 of Ld. District and Sessions Judge(Shahdara), 

Karkardooma Courts, Delhi issued in the wake of Corona virus (Covid-

19) Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco Webex 

App. 

2. This is first bail application under Section 439 Cr.PC for grant of regular 

bail to accused / applicant who was arrested on 26.04.2020 in the 

aforesaid FIR. 

3. It is submitted in the application that the applicant is 23 years old and 

his role is limited to taking a person of the locality namely Aasif to 

hospital who was injured in communal violence. It is stated that on 26 

April 2020 the investigating agency lifted the accused applicant from his 

house and falsely implicated him in the present case. It is further stated 

that the investigation concerning the accused / applicant is complete 

and that no object would be served by keeping the accused in custody. 

4. In reply to the bail application it is stated that the accused applicant is 

close associate of other accused persons and that his role in others 

cases is under investigation as about 700 cases were registered in 

north-east district during the riots. It is mentioned in reply to the bail 

application that the accused may threaten complainant and other 



witnesses in case he is admitted to bail and may tamper with evidence. 

It is submitted in the bail application that the accused is not named in 

FIR. It is also submitted that the accused is innocent and has been 

falsely implicated in the present case.  

5. Ld. APP for State has opposed the bail application on the ground that 

the accused is involved in heinous offence and was part of the unlawful 

assembly, the members of which committed offence under Section 307 

IPC as well. He submitted that the common object of the unlawful 

assembly makes the present accused liable for offence under Section 

307 IPC besides other offences.   

6. IO of the case is not present and his presence is required for disposal of 

the application. Accordingly, let the IO is directed to be present through 

video conferencing on the next date of hearing i.e. 20.05.2020. 

7. Matter be re-listed on 20.05.2020. 

8. Copy of this order be sent to the computer branch for uploading the 

same on the website. Copy of this order be also sent to A.O. (Judl.) who 

shall supply the same to the parties in terms of office order no. 2204-

2221/D&SJ. SHD./KKD/Delhi dated 20.04.2020 of Ld. District and 

Sessions Judge, Shahdara, Karkardooma Courts, Delhi. 

 

 (SHUCHI LALER) 
       Judge on Duty 

             PO-MACT/SHD/KKD 
        18.05.2020 
 

At 1.35 pm. 

   At this stage, IO SI Amit  appears through video conferencing and 

he has been apprised of the order passed today. Re-list the application on 

date already fixed i.e. 20.05.2020.     

(SHUCHI LALER) 
       Judge on Duty 

             PO-MACT/SHD/KKD 
        18.05.2020 
 

SHUCHI LALER

SHUCHI LALER



FIR No. 100/2019 
P.S.  Harsh Vihar 
U/s 302/34 IPC 
State Vs. Manoj Kumar S/o Banke Lal 
 

Order on Bail Application  
 

18.05.2020 
 
Present:  Sh. Vikas Kumar, Ld. APP for State (through video conferencing) 

  IO Inspector Ravi Prakash (through video conferencing). 

 

1. In view of the office order no. 2155-2175/Judl./SHD/2020 dated 

15.04.2020 of Ld. District and Sessions Judge(Shahdara), 

Karkardooma Courts, Delhi issued in the wake of Corona virus (Covid-

19) Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco Webex 

App. 

2. The applicant accused has moved the present application for grant of 

interim bail from the jail and the application has been received through 

deputy jail superintendent, jail No 12, Mandoli.  

3. The application is moved primarily on the ground that son of the 

accused applicant expired on 8 May 2020, which information was 

conveyed to the accused on 10th of May 2020 and that he wants to go 

to his village to perform the last rites/rituals.  

4. Though the death of the son of the accused is a valid ground for grant 

of interim bail in any case in general, however, the facts of the present 

case are quite different, therefore, same needs to be mentioned while 

deciding the present application for grant of interim bail. 

5. It may be noted that in the present case, the accused applicant is 

behind the bars for murder of his own wife for which he is facing charge 

under Section 302 IPC along with that he is also facing the charge for 

the offence under Section 317 of IPC because he had abandoned his 



three years old differently abled son near Kotgaon faatak, Ghaziabad, 

UP. Further, there are allegations against the accused that he also 

forged a suicide note which upon comparison by the forensic laboratory 

was found to be in the handwriting of the present accused. The case is 

at the initial stage of trial and till date no public witness has been 

examined.  

6. In light of peculiar facts of the present case the court is not inclined to 

grant interim bail to the accused. Accordingly, the applicatin at hand is 

dismissed.  

7. Copy of this order be sent to the computer branch for uploading the 

same on the website. Copy of this order be also sent to A.O. (Judl.) who 

shall supply the same to the parties in terms of office order no. 2204-

2221/D&SJ. SHD./KKD/Delhi dated 20.04.2020 of Ld. District and 

Sessions Judge, Shahdara, Karkardooma Courts, Delhi. 

 

 (SHUCHI LALER) 
       Judge on Duty 

             PO-MACT/SHD/KKD 
        18.05.2020 

SHUCHI LALER



FIR No. 272/18 
PS Jagat Puri 
U/s 395/397/412/120B/34 IPC 
State Vs. Ravinder, S/o Rampher 
 
18.05.2020 

Order on Bail Application. 
 
 

Present: Sh. Vikas Kumar, Ld. Additional PP for the State (through 
video conferencing). 

 Sh. Siddharth Singh, Ld. Counsel for applicant / accused 
(through video conferencing). 

 IO SI Rakesh Malik (through video conferencing). 
  

 

1. In view of office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of Ld. District & Sessions Judge, Shahdara District, 

Karkardooma Courts, Delhi issued in wake of corona virus pandemic 

(covid – 19), the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex Application. 

2. This is an application for grant of interim bail under Section 439 Cr.PC 

for a period of 45 days in view of guidelines dated 07.04.2020 issued 

by Hon’ble High Powered Committee. It is also stated in the 

application that the accused / applicant was arrested on 04.10.2018 

in FIR No. 272/18 registered under Section 395/397/120B/412/34 IPC 

and that subsequently charge-sheet was filed for offences under 

Section 395/511/398/120B/201/34 IPC. It is stated that the accused is 

in custody for more than one year and as such he is entitled to bail in 

view of the directions issued by Hon’ble High Powered Committee in 

its meeting held on 07.04.2020. It is stated that the accused is charged 

for offences for which the maximum punishment prescribed is upto 10 

years imprisonment.  

3. As per the directions of the Hon’ble High Powered Committee as 

contained in minutes of meeting dated 07.04.2020 under trial 



prisoners who are less than 60 years of age and are in custody for one 

year and more may be considered for grant of interim bail for 45 days 

in a case which prescribes maximum sentence of 10 years or less. 

4. In the present case as per the charge-sheet of which only one page 

has been annexed along with the present application, the accused has 

been kept in column no. 11 and charge-sheet qua him is filed under 

Section 395/397/120B/412/34 IPC. Of the said Sections, Section 395 

IPC and Section 412 IPC are punishable with imprisonment for life and 

for that reason, the case of the accused / applicant do not fall within 

the guidelines issued by the Hon’ble High Powered Committee. The 

maximum punishment provided for the said two Sections is 

imprisonment for life which is more than 10 years of imprisonment and 

therefore the accused cannot get the benefit of interim bail in light of 

the aforesaid guidelines issued by the Hon’ble High Powered 

Committee. 

5. Ld Counsel for the accused submits that he wants to withdraw the bail 

application with liberty to file afresh on merits.  

6. Bail application is dismissed as withdrawn with the aforesaid 

liberty.  

7. Copy of the order be sent to the Computer Branch for uploading the 

same on the website. Copy of the order be also sent to the A.O. 

(Judicial), who shall supply the same to the parties in terms of office 

order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 

Ld. District & Sessions Judge, Shahdara District, Karkardooma 

Courts, Delhi. 

 
 (SHUCHI LALER) 

       Judge on Duty 
             PO-MACT/SHD/KKD 
        18.05.2020 

SHUCHI LALER



FIR No. 191/19 
PS Welcome 
U/s 302/307/174A/34 IPC 
and 25/27 Arms Act 
State Vs. Mohd. Shahid@Mota  
 
18.05.2020 

Order on Bail Application. 
 
 

Present: Sh. Vikas Kumar, Ld. Additional PP for the State (through 

video conferencing). 

 Sh. Yogesh Saxena, Ld. Counsel for applicant / accused 

(through video conferencing). 

 IO SI Amit Bhardwaj (through video conferencing). 

  
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of Ld. District & Sessions Judge, Shahdara District, 

Karkardooma Courts, Delhi issued in wake of corona virus pandemic 

(covid – 19), the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex Application. 

2. This is an application for grant of interim bail under Section 438 

Cr.PC for a period of 45 days as real brother of the accused / 

applicant expired on 06.05.2020. 

3. The factum of death of the brother of the accused / applicant has not 

been verified yet. IO seeks time to verify the same and file report.  

4. Let the said fact be verified by the IO on the next date of hearing.  

5. Matter be re-listed on 19.05.2020. 

6.  Copy of the order be sent to the Computer Branch for uploading the 

same on the website. Copy of the order be also sent to the A.O. 

(Judicial), who shall supply the same to the parties in terms of office 



order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 

Ld. District & Sessions Judge, Shahdara District, Karkardooma 

Courts, Delhi. 

 
 (SHUCHI LALER) 

       Judge on Duty 
             PO-MACT/SHD/KKD 
        18.05.2020 

SHUCHI LALER



FIR No. 06/19 
PS Welcome 
U/s 302 IPC 
State Vs. Mehtab 
 
18.05.2020 

Order on Bail Application. 
 
 

Present: Sh. Vikas Kumar, Ld. Additional PP for the State (through 

video conferencing). 

 Sh. Vikas Gautam, Ld. Counsel for applicant / accused 

(through video conferencing). 

 IO SI Himanshu (through video conferencing). 

  
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of the Ld. District & Sessions Judge, Shahdara District, 

Karkardooma Courts, Delhi issued in wake of corona virus pandemic 

(covid – 19), the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex Application. 

2. This is an application for grant of interim bail under Section 439 

Cr.PC for a period of 6 weeks on the ground that the accused is 

admitted in Safdarjung Hospital in emergency ward and that surgery 

of his leg is scheduled in next 3 to 4 days. 

3. The accused was granted interim bail earlier as he has met with an 

accident because of which the rod inside his leg got displaced. Now, 

the surgery of the said leg is scheduled in the next 3 or 4 days, 

accordingly, interim bail of the accused / applicant is further extended 

for 4 (four) weeks.  

4. The accused / applicant is further admitted to interim bail for a period 

of 4 (four) weeks from today subject to the same terms and 



conditions as mentioned in order dated 02.05.2020 and the earlier 

orders of interim bail.  

5. Copy of the order be sent to the Computer Branch for uploading the 

same on the website. Copy of the order be also sent to the A.O. 

(Judicial), who shall supply the same to the parties in terms of office 

order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 

Ld. District & Sessions Judge, Shahdara District, Karkardooma 

Courts, Delhi. 

 
 (SHUCHI LALER) 

       Judge on Duty 
             PO-MACT/SHD/KKD 
        18.05.2020 

SHUCHI LALER



FIR No.127/2019 
P.S.  Jagat Puri 
u/s  307/34 IPC 
State Vs.  Shahrukh 
 

Order on Bail Application  
 

18.05.2020 
 
Present:  Sh. Vikas Kumar, Ld. Additional PP for the State (through video 

conferencing). 

Sh. Dinesh Kumar, Ld. Counsel for applicant/accused (through 

video conferencing). 

  IO SI Avnish Kumar (through video conferencing). 

 

1. In view of the office order no. 2155-2175/Judl./SHD/2020 dated 

15.04.2020 of Ld. District and Sessions Judge(Shahdara), 

Karkardooma Courts, Delhi issued in the wake of Corona virus (Covid-

19) Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco Webex 

App. 

2. By way of the present application, the accused / applicant has sought 

interim bail on the ground that the wife of the accused, who is co-

accused in the case was granted bail on 1st August 2019 and that birth 

of the child of the accused there is no one to take care of the child and 

his wife who are starving for the last two months due to lock down. 

3. IO stated that no medical documents were provided to him for 

verification. 

4. Vide order dated 6th May 2020 and 12th May 2020, the accused / 

applicant was directed to furnish medical documents with respect to 

illness of his child. The court has perused the medical documents which 

have been filed. Some medical documents are quite old dated 11.10.19, 

17.10.19 and 14.02.2020. One medical prescription is as recent as 



11.05.2020 which is after filing of present application. Moreover, the 

medical documents do not show that the child of accused / applicant is 

suffering from any serious ailment. In these circumstances, the court 

finds no ground for grant of interim bail to the accused. 

5. The bail application is accordingly dismissed. 

6. Copy of this order be sent to the computer branch for uploading the 

same on the website. Copy of this order be also sent to A.O. (Judl.) who 

shall supply the same to the parties in terms of office order no. 2204-

2221/D&SJ. SHD./KKD/Delhi dated 20.04.2020 of Ld. District and 

Sessions Judge, Shahdara, Karkardooma Courts, Delhi. 

 
 

 (SHUCHI LALER) 
       Judge on Duty 

             PO-MACT/SHD/KKD 
        18.05.2020 

 

SHUCHI LALER



FIR No. 306/19 
P.S. Harsh Vihar  
u/s 498A/304B/34 IPC 
State Vs. Naresh Kumar 
 

Order on Bail Application  
 
18.05.2020 
 
Present:  Sh. Vikas Kumar, Ld. APP for State (through video conferencing) 

Sh. Kunal Rana, Ld. Counsel for applicant/accused (through 

video conferencing). 

  IO is absent. 

 

1. In view of the office order no. 2155-2175/Judl./SHD/2020 dated 

15.04.2020 of Ld. District and Sessions Judge(Shahdara), 

Karkardooma Courts, Delhi issued in the wake of Corona virus (Covid-

19) Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco Webex 

App. 

2. Application for preponement of bail application has been filed by the 

applicant / accused on the ground that the bail application filed before 

learned trial court on 11 December 2019 was fixed by learned trial court 

after hearing on several dates for 20 June 2020. The said preponement 

application was allowed by learned Session Court vide order dated 12 

May 2020 and the bail application was listed for today i.e. 18 May 2020.  

3. Arguments heard on bail application 

4. In brief, as per FIR, recorded on the basis of statement of mother of 
deceased by the Sub Divisional Magistrate, marriage of her daughter 
Pratibha was solemnised with accused / applicant on 28 May 2015, in 
which dowry was given as per the status of the parties. After marriage 
the deceased was not happy in her matrimonial home as the accused / 
applicant used to beat her. It is also alleged that a plot was demanded 
from the deceased by her in laws and she was pressurised to ask her 
parents for a plot. A specific instance dated 21 July 2019 is also 



mentioned, in which it is stated that the mother of the deceased saw her 
and the accused quarrelling with each other and that she was not 
permitted to take her daughter to her matrimonial home and 
subsequently her daughter was found dead.  

5. As per the record annexed along with the application, co-accused 
persons were granted bail by Learned Session Court on 24 October 
2019. 

6. Ld. Counsel for the accused has submitted that the accused / applicant 
be released on bail as he has to take care of his old age parents and his 
two year old child. 

7. Ld. APP on the other hand submitted that the accused / applicant is the 
prime accused and that notice be also issued to the complainant of the 
present bail application. 

8. During the course of the arguments, ld. Counsel for the accused 
submitted that he wants to withdraw the present bail application as he 
wants to file an application for interim bail. 

9. Accordingly, the bail application is dismissed as withdrawn with the 
aforesaid liberty. 

10. Copy of this order be sent to the computer branch for uploading 
the same on the website. Copy of this order be also sent to A.O. (Judl.) 
who shall supply the same to the parties in terms of office order no. 
2204-2221/D&SJ. SHD./KKD/Delhi dated 20.04.2020 of Ld. District and 
Sessions Judge, Shahdara, Karkardooma Courts, Delhi. 

 

 (SHUCHI LALER) 
       Judge on Duty 

             PO-MACT/SHD/KKD 
        18.05.2020 

 

SHUCHI LALER



FIR No. 323/18 
PS Seemapuri 
U/s 342/354 IPC 
and Section 10 POCSO Act 
State Vs. Momraj Sheikh 
 
18.05.2020 
 

Order on Application for Cancellation of Bail. 
 
 

Present: Sh. Vikas Kumar, Ld. Additional PP for the State (through 

video conferencing). 

 Ms. Seema Malhotra, Ld. Counsel for applicant / accused 

(through video conferencing). 

 IO SI Gajaj Chugh (through video conferencing). 

  
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of the Ld. District & Sessions Judge, Shahdara District, 

Karkardooma Courts, Delhi issued in wake of corona virus pandemic 

(covid – 19), the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex Application. 

2. This is an application for cancellation of bail on the ground that the 

accused was granted bail without notice to the complainant and on 

10.05.2020, the accused along with some goons pelted stones upon 

the victim and her family members. FIR No. 265/20 was also 

registered in this regard.  

3. Copy of bail order has not been filed on record. Same be filed.  

4. Notice of instant application be also issued to accused through IO for 

22.05.2020.  

5. Copy of the order be sent to the Computer Branch for uploading the 

same on the website. Copy of the order be also sent to the A.O. 



(Judicial), who shall supply the same to the parties in terms of office 

order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 

Ld. District & Sessions Judge, Shahdara District, Karkardooma 

Courts, Delhi. 

 
 (SHUCHI LALER) 

       Judge on Duty 
             PO-MACT/SHD/KKD 
        18.05.2020 

SHUCHI LALER



FIR No.562/2018 
P.S. Jafrabad 
U/s s324/326/326B/394/397/34 IPC 
State Vs. Nitin Rawal 
 

Order on Bail Application  
 

18.05.2020 
 
Present:  Sh. Vikas Kumar, Ld. APP for State (through video conferencing) 

  Sh. P.P. Singh, Ld. Counsel for applicant/accused (through video 

  conferencing). 

   

1. In view of the office order no. 2155-2175/Judl./SHD/2020 dated 

15.04.2020 of Ld. District and Sessions Judge(Shahdara), 

Karkardooma Courts, Delhi issued in the wake of Corona virus (Covid-

19) Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco Webex 

App. 

2. This is the first bail application under section 439 of the Code of 

Criminal Procedure, seeking grant of interim bail for a period of one 

month on the ground that the father of the accused / applicant has been 

diagnosed with liver cancer and needs to be operated upon. It is also 

submitted that the chargesheet in the matter has already been filed and 

the accused / applicant is languishing in custody for about 1½ year. 

Lastly, it is also submitted that because of coronavirus pandemic, the 

father of the accused / applicant requires proper support and care and 

except the applicant there is no one in the family to properly take care of 

the father of the applicant. 

3. The bail application for the first time came up for hearing on 2 May 2020 

and the applicant was directed to file medical documents. However, the 

documents could not be verified as the family of the accused had 



shifted their residence and when the matter was again listed on 11 May 

2020 no fresh report was received. 

4. Today, verification report has been received and medical documents 
have been verified as per which the father of the accused, namely, Sh. 
Jagveer Singh was found to be ill in a bed ridden condition.  

5. Accordingly, on humanitarian grounds the present accused is 
admitted to bail for a period of one month from the date of his 
release upon furnishing of personal bond in the sum of Rs.50,000/- 
and surety in the like amount to the satisfaction of Ld. MM / Duty 
MM, subject to the condition that he shall surrender upon 
completion of the aforesaid period and shall not change his 
address during the bail period. 

6. Copy of this order be sent to the computer branch for uploading the 
same on the website. Copy of this order be also sent to A.O. (Judl.) who 
shall supply the same to the parties in terms of office order no. 2204-
2221/D&SJ. SHD./KKD/Delhi dated 20.04.2020 of Ld. District and 
Sessions Judge, Shahdara, Karkardooma Courts, Delhi. 

 

 (SHUCHI LALER) 
       Judge on Duty 

             PO-MACT/SHD/KKD 
        18.05.2020 
 

SHUCHI LALER



FIR No.338/2019
P.S.  Jagatpuri
u/s  334, 376 IPC and 10 POCSO Act
S/V   Janardhan A Vittal

Order on Application to go abroad and release of passport
18.05.2020
Present: Sh.Vikash Kumar, Ld. APP for State (through video conferencing)

1. In view of the office order no. 2155-2175/Judl./SHD/2020 dated 15.04.2020 of
the  Ld.  District  and  Sessions  Judge(Shahdara),  Karkardooma Courts,  Delhi
issued  in  the  wake  of  Corona  virus  (Covid-19)  Pandemic,  the  present
application  has  been  put  before  the  undersigned  and  heard  through  video
conferencing using Cisco Webex App.

2. Accused applicant has moved application for release of his German passport
and also permission to go to Germany. 

3. Accused  applicant  is  a  German  Citizen.  He  is  alleged  to  have  committed
offences punishable under section 334/376 IPC and 10 of POCSO Act. He was
granted bail by Honourable High Court vide order dated 5.2.2020 subject to the
condition that the accused shall not leave the country without permission of
trial court. 

4. Ld Counsel for the applicant has sought time to file the Consular certificate on
record. IO has also sought time to verify the documents from the Ministry of
External Affairs. 

5. Relist the matter on 21.05.2020.

6. Copy of this order be sent to the computer branch for uploading the same on
the website. Copy of this order be also sent to A.O. (Judl.) who shall supply the
same to the parties in terms of office order no. 2204-2221/D&SJ. SHD./KKD/
Delhi  dated  20.04.2020  of  Ld.  District  and  Sessions  Judge,  Shahdara,
Karkardooma Courts, Delhi.

(Shuchi Laler)
Judge on duty

PO-MACT (Shahdara)
Karkardooma Courts,

Delhi.

SHUCHI LALER

spslaler@gmail.com
Typewritten text
Sh Mityunjay Kumar Ld Counsel for complainant (Through VC)IO SI Mamta Chauhan (Through VC) Sh K L Vinober, Ld Counsel for accused (Through VC)



FIR No. 193/20 
PS Welcome 
U/s 392/394 IPC 
State Vs. Mohd. Fazil 
 
18.05.2020 

Order on Bail Application. 
 

Present: Sh. Vikas Kumar, Ld. Additional PP for the State (through 

video conferencing). 

 Sh. Prakash Pandey, Ld. Counsel for applicant / accused 

(through video conferencing).  
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of Ld. District & Sessions Judge, Shahdara District, 

Karkardooma Courts, Delhi issued in wake of corona virus pandemic 

(covid – 19), the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex Application. 

2. This is an application for regular bail under Section 439 Cr.PC.  

3. Ld. APP for the State has submitted that he needs the assistance of 

IO to address arguments on the instant application. IO is directed to 

join the proceedings through video conferencing on the next date of 

hearing. Re-list the instant bail application on 19.05.2020.  

4. Copy of the order be sent to the Computer Branch for uploading the 

same on the website. Copy of the order be also sent to the A.O. 

(Judicial), who shall supply the same to the parties in terms of office 

order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 

Ld. District & Sessions Judge, Shahdara District, Karkardooma 

Courts, Delhi. 

 

 (SHUCHI LALER) 
       Judge on Duty 

             PO-MACT/SHD/KKD 
        18.05.2020 

SHUCHI LALER



FIR No.585/17 
P.S.  Anand Vihar 
U/s  406/420/34 IPC 
State Vs.   Ram Avtar Sindriya S/o Sh Dev Karan  
 

Order on Bail Application  
 
18.05.2020 
 
Present:  Sh. Vikas Kumar, Ld. Additional PP for the State (through video 

conferencing). 

Sh. Swaran Singh, Ld. Counsel for applicant/accused (through 

video conferencing). 

   

1. In view of the office order no. 2155-2175/Judl./SHD/2020 dated 

15.04.2020 of Ld. District and Sessions Judge(Shahdara), 

Karkardooma Courts, Delhi issued in the wake of Corona virus (Covid-

19) Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco Webex 

App. 

2. This is first bail application under section 439 of the code of criminal 

procedure, seeking regular bail on the ground that the accused is in 

custody since January 2018. That the FIR was registered on 24 

November 2017 and the chargesheet in the matter has been filed. The 

case is at the stage of recording of evidence and now listed on 24th of 

August 2020. That some witnesses have also been examined in the 

case and the applicant has old parents and there is no the made 

member in the family to take care of them during this period of 

coronavirus pandemic. 

3. As per reply to the bail application complainant Sh. Ajay Kumar Sharma 

was allowed to invest his money in a company, namely, BSDB 

Corporation trust and the complainant was assured hefty returns for the 

said investment. The complainant invested a sum of ₹ 27 lakhs in the 



said company and also started receiving instalments of ₹ 23,825 per 

week for some weeks, but later on the said payments stopped and the 

company also closed the office and did not return the money to the 

complainant. After registration of FIR, during the course of investigation, 

the accused was arrested on 10 August 2018 and is in custody since 

then. It is also mentioned that the accused has similar previous 

involvements and his bail application is strongly opposed by the 

Investigating Officer as well as by Ld. APP. 

4. Vide order dated 11 May 2020, ld. Counsel for the accused was directed 

to file copy of the chargesheet. 

5. Copy of the chargesheet has been filed by ld. counsel for the accused. 

Same has been perused, however, in absence of the case file and 

testimony of the witnesses examined it is difficult to decide the 

application for regular bail on merits.  

6. However, the case needs to be considered for interim bail in view of the 

directions issued by Hon’ble High Powered Committee. 

7. Honourable High Powered Committee issued directions on 28th March 

2020, which are as under:- 

“The Members of the Committee discussed and deliberated upon the 
proposed category of prisoners, who may now be considered for grant 
of interim bail for 45 days in view of the circumstances in which we are 
in, preferably on ‘Personal Bond’:- 

1. Under trial prisoners (UTPs) who are facing trial in a case 
which prescribes a maximum sentence of 7 years or less ;      
or 

2. Even If, the UTP has more than one case and in all other 
cases, he is “on bail”,   except the one for which he is being 
considered and the same prescribes punishment for 7 years 
or less ; and if 

3. UTP is in custody for a period of one month or more ; 
4. In case of Women UTP, if she is in custody for a period of 

15 days or more” 
 

8. The case of applicant is governed by the aforesaid directions issued by 

Hon'ble High Powered Committee as the accused is alleged to be 



involved in commission of offence punishable under section 420/406 of 

IPC which are punishable with maximum imprisonment of up to 7 years. 

Accordingly, in the opinion of the court, the accused is entitled to an 

interim bail of 45 days.  

9. So far as releasing the accused / applicant on personal bond is 

concerned, in the opinion of the court, in view of the fact that he has 

previous similar involvements as stated in the reply to the bail 

application, it would not be appropriate to release the accused on 

personal bond.  

10. Accordingly the accused / applicant is admitted to interim bail for a 

period of 45 days upon furnishing of personal bond in sum of ₹ 20,000 

and surety in like amount to be furnished before learned MM/Duty MM 

subject to the condition that the accused shall not leave the country 

without the permission of the court, the accused shall appear before the 

court on each and every date of hearing, the accused shall not change 

his address without the permission of the court, the accused shall 

furnish his mobile phone No. to the SHO concerned within three days of 

his release and the accused shall abide by the conditions of the bail 

bond.  

11. Copy of this order be sent to the computer branch for uploading the 

same on the website. Copy of this order be also sent to A.O. (Judl.) who 

shall supply the same to the parties in terms of office order no. 2204-

2221/D&SJ. SHD./KKD/Delhi dated 20.04.2020 of Ld. District and 

Sessions Judge, Shahdara, Karkardooma Courts, Delhi. 

 
 (SHUCHI LALER) 

       Judge on Duty 
             PO-MACT/SHD/KKD 
        18.05.2020 

 
 

SHUCHI LALER



FIR No. 508/19 
PS Anand Vihar 
U/s 506 IPC 
and Section 6 POCSO Act 
State Vs. Amit Kumar Sharma 
 
18.05.2020 

Order on Bail Application. 
 
 

Present: Sh. Vikas Kumar, Ld. Additional PP for the State (through 

video conferencing). 

 Sh. V.K. Updhyay, Ld. Counsel for applicant / accused 

(through video conferencing). 

 IO ASI Neelam (through video conferencing). 

  
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of Ld. District & Sessions Judge, Shahdara District, 

Karkardooma Courts, Delhi issued in wake of corona virus pandemic 

(covid – 19), the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex Application. 

2. This is an application for grant of regular bail under Section 439 

Cr.PC. 

3. Ld. APP for State has submitted that notice of the application may 

kindly be issued to the complainant. 

4. The offences alleged in the present case are 376 IPC and Section 6 

POCSO Act, accordingly, notice of the application be issued to 

complainant through IO for the next date of hearing i.e. 20.05.2020. 

5. Copy of the order be sent to the Computer Branch for uploading the 

same on the website. Copy of the order be also sent to the A.O. 

(Judicial), who shall supply the same to the parties in terms of office 



order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 

Ld. District & Sessions Judge, Shahdara District, Karkardooma 

Courts, Delhi. 

 
 (SHUCHI LALER) 

       Judge on Duty 
             PO-MACT/SHD/KKD 
        18.05.2020 
 

SHUCHI LALER



FIR No.12/20 
P.S.  Anand Vihar 
U/s  392/394/341/34 IPC 
State Vs.  Vipin @ Rocky S/o Rakesh 
 

Order on Bail Application  
 

18.05.2020 
Present:  Sh. Vikas Kumar, Ld. Additional PP for the State (through video 

conferencing). 

Sh. Mukesh Kumar, Ld. Counsel for applicant/accused (through 

video conferencing). 

  IO SI Vijay Kumar (through video conferencing). 

 

1. In view of the office order no. 2155-2175/Judl./SHD/2020 dated 

15.04.2020 of Ld. District and Sessions Judge(Shahdara), 

Karkardooma Courts, Delhi issued in the wake of Corona virus (Covid-

19) Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco Webex 

App. 

2. By way of the present bail application the accused applicant seeks 

interim bail for a period of 45 days on the ground that mother of the 

applicant is suffering from many diseases since long and she is in a 

critical condition and the chargesheet against the accused has already 

been filed.  

3. In reply to the application it is submitted that the accused person along 

with co-accused robbed the complainant of his briefcase containing a 

sum of Rs.80,000/- as well as some documents. It is also stated that the 

accused refused to participate in the test identification parade and was 

subsequently identified during the police custody by the complainant.  

4. The accused has been chargesheeted for offence under section 

392/394/34 of Indian Penal Code, however, perusal of the FIR reveals 

that the complainant did not subject himself to medical examination. 



Though, it does not mean that the offence under Section 394 IPC is not 

made out merely because the complainant did not subject himself to 

medical examination, however, the said factor can be considered while 

considering the present bail application for grant of interim bail as the 

offence under section 392 is punishable with imprisonment which may 

extend to 10 years only.  Hon'ble High Powered Committee on 7th April, 

2020 passed the following directions:- 

“The Members of the Committee discussed and resolved that 
following categories of prisoners may now be considered for 
grant of interim bail for 45 days in view of the circumstances in 
which we are in, preferably on ‘Personal Bond’: 
Under trial prisoners (UTPs), who are senior citizens more 

than 60 years of age and are in custody for six 
months or more, facing trial in a case which 
prescribes a maximum sentence of 10 years or 
less; 

Under trial prisoners (UTPs), who are less than 60 years of 
age and are in custody for one year or more, 
facing trial in a case which prescribes a maximum 
sentence of 10 years or less ; 

Under trial prisoners (UTPs)/Remand Prisoners (with respect to 
whom, Charge sheets are yet to be filed), who are in custody for 
15 days or more, facing trial in a case which prescribes a 
maximum sentence of 7 years or less ;” 

 

5. The case of the accused applicant, even as far as offence under section 

392 IPC is concerned, does not fall within the ambit of the aforesaid 

guidelines for the reason that the accused is in custody only since 25 

February 2020 and has not remained in custody for one year or more as 

is the requirement for falling within the ambit of the aforesaid 

guidelines/directions. 

6. Moreover, there are 56 previous involvements of the accused including 

the present FIR and the medical documents furnished along with the 

application also do not show that mother of the accused is suffering 

from a serious ailment and there is no other person in the family to take 

care of the mother except the accused. 



7. The bail application of the accused applicant is accordingly dismissed.  

8. Copy of this order be sent to the computer branch for uploading the 
same on the website. Copy of this order be also sent to A.O. (Judl.) who 
shall supply the same to the parties in terms of office order no. 2204-
2221/D&SJ. SHD./KKD/Delhi dated 20.04.2020 of Ld. District and 
Sessions Judge, Shahdara, Karkardooma Courts, Delhi. 

 

 (SHUCHI LALER) 
       Judge on Duty 

             PO-MACT/SHD/KKD 
        18.05.2020 
 

SHUCHI LALER



FIR No. 140/18 
PS Shahdara 
U/s 302/394/120B IPC 
State Vs. Mohd. Shavez 
 
18.05.2020 

Order on Bail Application. 
 
 

Present: Sh. Vikas Kumar, Ld. Additional PP for the State (through 

video conferencing). 

 Sh. A.S. Khan, Ld. Counsel for applicant / accused (through 

video conferencing). 

 IO Inspector Yudhvir Singh, SHO, Shahdara (through video 

conferencing). 

  
 

1. In view of the office order no. 2155-2175/Judl./SHD/2020, dated 

15.04.2020 of Ld. District & Sessions Judge, Shahdara District, 

Karkardooma Courts, Delhi issued in wake of corona virus pandemic 

(covid – 19), the present application has been put up before the 

undersigned and heard through video conferencing using Cisco 

Webex Application. 

2. This is an application for grant of interim bail under Section 439 

Cr.PC for a period of 50 days on the ground that the mother of the 

accused / applicant is suffering from various ailments and that is 

young wife and minor children are also dependent upon him. Along 

with the application the medical documents of the mother of the 

accused has been annexed which has not been verified yet. 

3. Let report regarding the verification of the said documents be called 

from the IO concerned for the next date i.e. 23.05.2020.  

4. Copy of the order be sent to the Computer Branch for uploading the 

same on the website. Copy of the order be also sent to the A.O. 

(Judicial), who shall supply the same to the parties in terms of office 



order no. 2204-2221/D&SJ SHD/KKD/Delhi dated 20.04.2020 of the 

Ld. District & Sessions Judge, Shahdara District, Karkardooma 

Courts, Delhi. 

 
 (SHUCHI LALER) 

       Judge on Duty 
             PO-MACT/SHD/KKD 
        18.05.2020 

SHUCHI LALER



FIR No. 177/2019 
P.S.  Farsh Bazar 
u/s 302/201/34 IPC 
State Vs. Aman Aggarwal 
 

Order on Bail Application  
18.05.2020 
 
Present:  Sh. Vikas Kumar, Ld. APP for State (through video conferencing) 

Sh. Jitender Sethi, Ld. Counsel for applicant/accused (through 

video conferencing). 

  IO SI Dhir Singh (through video conferencing). 

1. In view of the office order no. 2155-2175/Judl./SHD/2020 dated 

15.04.2020 of Ld. District and Sessions Judge(Shahdara), 

Karkardooma Courts, Delhi issued in the wake of Corona virus (Covid-

19) Pandemic, the present application has been put before the 

undersigned and heard through video conferencing using Cisco Webex 

App. 

2. By way of the present application, the accused applicant seeks 

extension of his interim bail which was granted to him by Ld. Sessions 

Court vide order dated 28 April 2020 to enable him to look after his 

mother who was to undergo surgery on 30 April 2020.  

3. In the application it is submitted that due to some reason mother of the 

accused / applicant could not undergo surgery on 30 April 2020 and 

now the surgery of mother of the accused is fixed for 23rd of May 2020. 

The medical documents pertaining to the mother of the accused have 

also been filed along with the application for extension of the interim 

bail. 

4. Reply to the application received as per which the operation of the 

mother of the accused is now fixed for 23.05.2020.  

 



5. The bail application is strongly opposed by Ld. APP for the State on the 

ground that the bail application is not maintainable as the accused has 

not surrendered. 

6. The accused was granted interim bail on 20 April 2020 so that he may 

take care of his mother who was to undergo surgery on 30 April 2020 as 

she was suffering from stones in both her kidneys as well as other 

ailments, however, the said surgery could not take place on 30 April 

2020 and now the surgery is scheduled for 23rd of May 2020. 

Accordingly, in view of peculiar facts of the present case as mother of 

the accused / applicant has to undergo surgery on 23rd of May 2020, 

therefore, the request of the accused / applicant for extension of interim 

bail is allowed.  

7. The interim bail of accused applicant is extended till 31 May 2019 on 

the same terms and conditions as mentioned in the previous order 

dated 28.04.2020. The accused shall surrender positively on 

31.05.2020. It is made clear that no further extension of interim bail 

shall be granted on the same ground.  

8. Copy of this order be sent to the computer branch for uploading the 

same on the website. Copy of this order be also sent to A.O. (Judl.) who 

shall supply the same to the parties in terms of office order no. 2204-

2221/D&SJ. SHD./KKD/Delhi dated 20.04.2020 of Ld. District and 

Sessions Judge, Shahdara, Karkardooma Courts, Delhi. 

 

 (SHUCHI LALER) 
       Judge on Duty 

             PO-MACT/SHD/KKD 
        18.05.2020 
 

SHUCHI LALER


